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MATTERS UNDER RULE 377 

(i) NEED FOR R'EMUNERA'rlVE PRICES FOR 

POTATO-GROWER8 OF U.P. 
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(ii) SHORTAGE OF EDIBLE OILS AND 

VANASPATI 

DR. VASANT KUMAR' PANDIT 
(Rajgarh) : During recent months, 
there has been a steep price rise of oil-
seeds, groundnut and edible oils as well 
as vanaspati. The general crisis that 
has been affecting the country's eco-
nomy since 1980 has now touched yet 
another essential article of the com-
mon consumer viz., vanaspati and edi-
ble oils. Nowhere, not even through 
the public distribution system, edible 
oil and vanaspati are available at the 
fixed price. The vanaspati manufac-
turers are taking advantage Of the 
recent price rise of oil-seeds a.nd edi-
ble oils. There is a planned moved 
to create shortage of vanaspati and 
edible oils. The merchants complain 
that vanaspati is not readily available 
at the Government exfactory fixed 
price of Rs. 192 per tin. 

In the absenCe of firm steps by the 
Government to hold the price line we 
find the manufacturers, traders, anti-
social elements, hoarders, smugglers 
and bhckmarlteteers in these essential 
daily items of the common man. 

The entire policy and the plan of 
the Government has failed. There 
has been no appreciable rise in the 
acreage under oil-seeds, availability of 
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non-traditional oils like cotton-seed, 
rice-bran-soya rapeseed and salseed 
oils. The cost of manufacture is ,oing 
up due to other Government created 
constraints. To add to the worsening 
situation, the future of neW' oil-seed 
season will purely e e~  on the 
coming monsoon season. 

Under these circumstances, the com-
mon Dlan will be forced to buy vanas-
pati and edible oils in the black-mar-
ket. No steps are being taken to im-
port edible oils in sufficient quantities 
and at reasonable prices. If need be 
the Government must subsidise the im-
ported 011 or the end-product at no-
profit no-loss basis. 

I call upon the Government to come 
out boldly with a white paper declar-
ing their overall policy On essential con-
sumer gGods. 

SHru JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, no member of the 
Cabinet is present in the Treasury Ben-
ches at the moment. 

DR. SUBRAMANIAM SWAMY 
(Bombay North East): It has never 
happened. Has the Government re-
signed? 

SHR'I GEORGE FERNANDES ~

zaH'arpur): Sir, you adjourn the House. 
There is no government. Sir, we walk 
out. They are treating the House with 
contempt .... (InteTTupticms) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRl P. VENKATASUB-
BAIAH): Sir, I am extremely sorry. 
We did not mean any disrespect to the 
House. We hold the Hause in the high-
est respect. 

DR. SUBRAMANIAM SWAMY: I 
would like to know from the Govern-
ment whether it has submitted its re-
signation. 

SHRI GEORGE FERNANDES: There 
should be a Cabinet Minister present 
in the House. 

MR. DEPUTY-SPEAKER: I qree 
with tbe bon. Members that it is a aeri-
ous thing. I would request the Gov-
ernment that members of theCahlnet 
should be present in this Houae. 

DR. SUBRAMANIAM SW AMY: Sir, 
any Government that works has a r0s-
ter. Do they not maintain a roster? 

MR. DEPUTY-8PEAKER: Dr. Subra. 
maniam Swamy, Mr. P. Venkatasub-
baiah, has tendered an unconditional 
appology. So, you do not press. 
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DR'. SUBRAMANIAM SWAMY: In 
future we will elect a Prime Minister 
from amongst  ourselves if no member 
of the Cabinet is present in the 
House. 

SHRr P. VENKATASUBBAIAH: Sir, 
the Cabinet lIi'linister is also available. 
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MR. DEPUTY-SPEAKER: He has 
already expressed his appology. 

SHRI MANI RAM BAGRI: Have 
you condemned? 

MR. DEPUTY-SPEAKER': I have al-
ready told that it is a very serious 
thing. Government should see to it 
that such a thing does not recur 
again. 

I have already said that it is a very 
serious matter. 

(Interruptions) 
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MR.DEPOTY-8PEAKER: Now, Mr. 
Rathod. Matter under Rule 37'7. 

SHRI UTTAM BATHOD (HtngoU): I 
am thankful to the Opposition that they 
have at least succeeded in getting the 
Home Minister to listen to the plight 
of the tribals in Maharashtra. " 

MR'. DEPUTY-SPEAKER: Please 
make your sUbmission under Rule 377. 

(iii) WELFARE MEASURES FOR TRIBALS 

W1'TH SPECIAL REFERENCE TO Kmw AT 
SANATORIUM SOCIETY HoslTl'AI., IN 
KINWAT, DISTRICT NANDED 

SHRI UTTAM RATHOD (Hingoli): 
Mr. DePuty Speaker, Sir, under Rule 
377 I wish to submit that it is the ac-
cepted policy of the Government that 
concerted measures should be taken to 
improve the lot of the tribals. In fact, 
with a view to achieve this, the Gov-
ernment at the Centre and the Plan-
ning Commission have been stressing 
the need for detailed planning at the 
district level and have been urging that 
concerted measures should be taken to 
provide the requisite facilities. 

I regret to have to bring to your 
notice that a well-equipped 1o-bedded 
hospital with 50 MA X-Ray Machine, 
well-equipped operation theatre, well-
equipped pathological laboratory with 
colorimeter and 4 buildings on a 5-acre 
plot, which was raised through subs-
criptions, largely by the tribals in Kin-
wat of District Nanded, Maharashtra 
by the vigorous efforts of Kinwat,Sana. 
torium Society, nO\1\' renamed Rama-
nand Tirth Sanatorium, and was taken 
over by the Government in 1977, is not 
being put to use so much so, that the 
equipment bas also started rusting. 

The doctor visits this hospital once a 
week for one hour. The X-Ray Ma-
chine is not provided with ftlms nor 
with developing solution. Electricity 
bills are never paid. The telephone 
connection was cut three years back. 
Only one technician and a peon is paid 
some meagre salaries to lOOk after the 
whole property worth more tlhan Rs. 
6 lak:lw. 

TQe o er m~t  at the time of the 
take-over of the Hospital in 1977, bad 
held out the assurance that it would 
be converted into a 30-bedded cottage" 
hO$Pital under Tribal Sub-plan of the 
district. And it is understood that 
while funds are provided in the Bud-
get for such C ~ e  those are likely 
to lapse unless timely and effective 
action is taken to augment the facili-
ties and the ~ t the existing ones to 
full use, in tlie interest Of providing 
the necessary health and welfare ser-
vices to the Tribals. 

(iv) Re. UPGRADATION OF MADAN Mo-
HAN GRADUATE ENGINEERING COL. 

LEGE AT GoRAKBPUR INTO A POST-

GRADUATE ENGINEERING COLLEGE. 
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